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HON. MR, O,P, SHARMA, AUMINISTRATIV:E MEMBER,

For the Applicant ... SHRI P. . CALIA.
For the Respondents ... SHRI MANISH BHANCAKT .

D ks S SN e ot il T el e A . O 2

Heard the learned counsel for the parties, The
applicant has filed this application praying that the transfer
of the applicant made from the post of H=2ad Luggage Clerk to
that of Hzad Booking Clerk may be cancelled. It has been
.'stated that only the DR, Kota Division, under whose juris-
dictien Agra Railway Station talls, is empcwared o make such
transfers, The transfer has also been assailed on other

grounds , mentioned in the application,

2, "This is not a case of the transfer in the normal
senge of the word, What has been done is that the applicant
has been shifted from one sz2at to another at the same Rail.iay
Station, The’learned counsel for the applicant concedgsthat .
there is no change in the péy, seniority or oromction pPros-
pects ot the applicant., In several other similar matters

, e gukined Ny
pertaining to the Agra Railway Station, &s JA 50/92 & A 72/93
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decided on 23,56,93, we hava already taken the view that théss
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transters did not call for any interterence, :L'
3 The COA stands cispesed—ni oecordEmgEp, with no order

as to costs,
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